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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 1155 of 2024

IN THE MATTER OF:

KAUSHALENDRA KUMAR ...Applicant
VERSUS

UNION OF INDIA AND ORS. ...Respondent(s)

REPLY BY AND ON BEHALF OF OPUS BUILDTECH
PVT. LTD.
(RESPONDENT NO. 39)

MOST RESPECTFULLY SHOWETH:

I, Maneet Kumar Sharma, aged about 51 years, currently
working as Legal Manager, Opus Buildtech Pvt, Ltd., do hereby

solemnly affirm and state as under-

That I, in my official capacity in the Opus Buildtech Pvt,
Ltd, i.e. Respondent No. 39 in the above-mentioned matter, [ am
conversant with the facts and circumstances of the case on the

basis.of official records, and as such authorized and competent to

swear this affidavit.

I. That on the very outset the Respondent No. 39 deny each and
every allegation made therein the petition except that of those

specially admitted herein below




II.

111

X

That the contents of the petition have been read over by
Respondent No. 39 and reply to the same is as follows,
besides, filing para wise reply to the same the respondent is
filing a short reply with preliminary objections and if need
arise than a detailed reply will be filed at later stage with the

permission of the Hon’ble Court.

That the present application is not maintainable either in law
or in facts. Even the applicants have concealed the material
facts from this Hon'ble Tribunal and has not approached with
clean hands and the same is liable to be dismissed being

baseless and incorrect.

BRIEF FACTS:

1. That the Respondent No.39 is a company registered under the

Companies Act, 1956 and it is into the business of real estate
development of various projects including the projects of

integrated township.

. The Respondent No0.39 was granted a license vide License No.

LA02/ NV-101/ HIS-01/ PDR-46/ A-58 dated 17.02.2009 for
the development of housing scheme at Village Hasanpur Loda,
Tehsil Hapur and District-Ghaziabad. The true copy of license
is annexed herewith as ANNEXURE R-39/1. The license was

further revised from time-to-time.

. Under integrated residential project for which license was

granted to Respondent No.39, an explanatory comment was

sent by a group of Engineers to the Board for taking

AU

gov ov V :
\ 1“‘0‘-\5.’ x:

304

td.
gu\\@ o

Hg™



305

s

appropriate action under Section 31(1) of the Uttar Pradesh
Avas Evam Vikas Parishad Adhiniyam, 1965. It was stated in
the explanatory comnfent that out of total area of project of
227.40 hectare it was decided that some portion of the land to
be released from acquisition and thereafter the total area
remaining for the project is of 227.05 hectare. Out of the
project area, 137.87 acre has been bought by Respondent
No.39 and 32.51 acre of land was supposed to be acquired.
The true copy of explanatory comment sent by a group of
Engineers to the Board is annexed herewith as ANNEXURE
R-39/2.

. That the land area approved for the integrated township

project, the Respondent No.39 as per the scheme bought
137.87 acre of agricultural land from different framers on its
own which on further acquisition of 32.51 acre of land with
the facilitation of the Government Administration, the total
project was to be further developed into integrated township
and further necessary approval was to be taken from the

concerned Authorities.

. The Respondent No.39 has not developed anything on the

agricultural land acquired from the farmers. After the
concerned authority abandoned the integrated township
project, Respondent No. 39 subsequently sold the agricultural
land under its ownership to other persons retaining its
agricultural status, without any construction/ development on
the land which was bought by Respondent No.39. A true copy
of sale deed of land sold by Respondent No.39 as sample is
annexed herewith as ANNEXURE R-39/3.




1.1

6. Respondent No. 39 has no connection or involvement with the
land that was sold by it. Furthermore, the Respondent has not
undertaken any development near Hasanpur-Lodha Wetland or
any adjacent areas and denies involvement in any activities

causing environmental harm.

REPLY ON MERITS:

1-2. The corresponding paras 1-2 of the application need no

reply.

3.a. The corresponding para 3.a. of the application need no reply.

However, the applicant may

be put to strict proof thereof.

3.b. The corresponding para 3.b. of the application concerning
Respondent No.39 is denied. It is denied that Respondent No.39
is doing any violation in and around the Mussorie-Gulawathi
Industrial Area in close proximity to the Hasanpura Lodha
Wetland of the provisions of Environment (Protection) Act,
1986, the Water (Prevention and Control of Pollution) Act, 1974,
the Air (Prevention and Control of Pollution) Act, 1981 and the
Wetlands (conservation and Management) Rules, 2017 and Rules
framed under the said enactments, the applicant may be put to
strict proof thereof. The para 1-6 under the head of Brief Facts
may be read herein as reply to the corresponding para and the

same are not repeated herein for the sake of brevity.
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3.c. The corresponding para 3.c. of the application concerning
Respondent No.39 is denied. It is denied that there is any
unauthorized and illegal occupation of land, encroachments,
dumping of sand & construction waste in and around Hasanpur
Lake and blocking of overflow drains and discharge of untreated
wastewater into Hasanpur Lake and Wetland (largest wetland in
NCR) by Respondent No.39, causing multiple serious health
issues/ ailments as a direct consequence of toxicity in Hasanpur
Lake, wetland and ground water. The para 1-6 under the head of
Brief Facts may be read herein as reply to the corresponding para

and the same are not repeated herein for the sake of brevity.

3.d. The corresponding para 3.d. of the application need no reply.

However, the applicant may be put to strict proof thereof.

3.e. -3.f. The corresponding para 3.e.- 3.f. of the application need
no reply. However, the applicant may be put to strict proof
thereof. ‘

4-7. The corresponding para 4-7 of the application need no reply.

However, the applicant may be put to strict proof thereof.

8-18. The corresponding para 8-18 of the application need no

reply. E
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19-30. The corresponding para 19-30 of the application need no
reply, the same is not concerned with Respondent No.39.

However, the applicant may be put to strict proof thereof.

31-39. The corresponding para 31-39 of the application need no
reply, the same is not concerned with Respondent No.39.

However, the applicant may be put to strict proof thereof.

40. The corresponding para 40 of the application need no reply,
the same is not concerned with Respondent No.39. However, the

applicant may be put to strict proof thereof.

41. The corresponding para 41 of the application concerning
Respondent No.39 is denied. It is denied that there is
unauthorized and illegal occupation of land, encroachments,
dumping of construction waste within and around the Hasanpur
Lake Wetland, in clear violation of the Wetland Rules, 2017, by
Respondent No.39. However, the applicant may be put to strict
proof thereof. The para 1-6 under the head of Brief Facts may be
read herein as reply to the corresponding para and the same are

not repeated herein for the sake of brevity.

42-44. The corresponding paras 42-44 of the application need no
reply, the same is not concerned with Respondent No.39.

However, the applicant may be put to strict proof thereof.

O

hS

J ;

e “'-# /
o~ 145 ‘-_"L) \"
g Wi

eh

N A
3 Ay

308



309

#

45. The corresponding para 45 of the application concerning
Respondent No.39 is denied. It is denied that there is decline in
the ground water level in the Hasanpur-Lodha Area, which is
result of illegal abstraction of ground water for their commercial
purposes by Respondent No.39 either without the requisite NOC/
permission from the CGWA/ UPGWD or in violation of the
conditions of NOC/ permission (if obtained by any industry).
However, the applicant may be put to strict proof thereof. The
para 1-6 under the head of Brief Facts may be read herein as
reply to the corresponding para and the same are not repeated

herein for the sake of brevity.

46-47. The corresponding para 46-47 of the application need no
reply, the same is not concerned with Respondent No.39.

However, the applicant may be put to strict proof thereof.

48-49. The corresponding para 48 of the application concerning
Respondent No.39 is denied. It is denied that Respondent No.39
is perpetrator and liable and accountable for the violation of
applicable laws, rules and regulations including the
environmental laws. However, the applicant may be put to strict
proof thereof. The para 1-6 under the head of Brief Facts may be
read herein as reply to the corresponding para and the same are

not repeated herein for the sake of brevity.
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50. The corresponding para 50 of the application need no reply.

51.A.-51.B. The corresponding grounds under 51.A.-51.B. of the
application need no reply, the same is not concerned with
Respondent No.39. However, the applicant may be put to strict
proof thereof.

S1.C. The corresponding grounds under 51.C. of the application
concerning Respondent No.39 is denied. It is denied that there is
unauthorized and illegal occupation of land, encroachments,
dumping of sand‘& construction waste in and around Hasanpur
Lake and blocking of overflow drains and discharge of untreated
wastewater into Hasanpur Lake and Wetland (largest wetland in
NCR) by Respondent No.39 causing multiple serious health
issues/ ailments as a direct consequence of toxicity in Hasanpur
Lake, wetland, adjoining agricultural land and ground water. The
para 1-6 under the head of Brief Facts may be read herein as
reply to the corresponding para and the same are not repeated
herein for the sake of brevity.

S1.D.-51.N. The corresponding grounds under 51.D.-51.N. of
the application need no reply, the same is not concerned with
Respondent No.39. However, the applicant may be put to strict
proof thereof.

51.0. The corresponding grounds under 51.0. of the application
concerning Respondent No.39 is denied. It is denied that there is
unauthorized and illegal occupation of land, encroachments,

For
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dumping of sand, construction waste, solid waste within and
around the Hasanpur Lake Wetland by Respondent No.39 in
clear violation of the Wetland Rules, 2017, pushing back the
shoreline of the Hasanpur Lake. The para 1-6 under the head of
Brief Facts may be read herein as reply to the corresponding para

and the same are not repeated herein for the sake of brevity.

51.P-51.S. The corresponding grounds under 51.P.-51.S. of the
application need no reply, the same is not concerned with
Respondent No.39. However, the applicant may be put to strict

proof thereof.

S1.T. The corresponding grounds under 51.T. of the application
concerning Respondent No.39 is denied. It is denied that
Respondent No.39 is perpetrator and liable and accountable for
the violation of applicable laws, rules and regulations including
the environmental laws. However, the applicant may be put to
strict proof thez;eof. The para 1-6 under the head of Brief Facts
may be read herein as reply to the corresponding para and the

same are not repeated herein for the sake of brevity.

52-54. The corresponding paras 52-54 of the application need no
reply.

The corresponding para of the PRAYER concerning Respondent
No.39 is denied and disputed. The Applicant may be put to strict
proof thereof. The para 1-6 under the head of Brief Facts may be
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read herein as reply to the corresponding para and the same are

not repeated herein for the sake of brevity.

It is therefore humbly submitted that the application may be

dismissed with cost concerning Respondent No.39.

RESPONDENT NO. 39
(AUTHORISED SIGNATORY)

THROUGH 5

NEERAJ KUMAR VERMA
ADVOCATE-ON-RECORD
SUPREME COURT OF INDIA
Advocate for Respondent No. 39
K- 16, LGF, Jangpura Extn.,
New Delhi-110014

New Delhi Mobile: 9650841871

Date: © % ‘1 lgg E-mail: adv.neerajkumar@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
AT NEW DELHI
NORTHERN ZONE BENCH, NEW DELHI
ORIGINAL APPLI_CATloN NO. 1155 OF 2024

IN THE MATTER OF:

KAUSHALENDRA KUMAR : ...Applicant
VERSUS
UNION OF INDIA AND ORS. ...Rcspopdents
AFFIDAVIT |

I, Maneet Kumar Sharma, S/o Shri Navrangi Lal Sharma, R/o 270,
Purana Arya Nagar, Ghaziabad, Uttar Pradesh-201001, aged around
51 years, do hereby solen'mly affirm and state as under:-

1. That 1 am the Authorised Representative of Respondent No.39
in the aforesaid case and am awarc of the facts and
circumstances of the present case and hence competent o
swear this affidavit.

2, That 1 say that the contents of the accompanying reply have
been drafted by Advocate under my instructions and that tiﬁe
same are true and correct as per my knowledge and belief and

nothing material has been concealed therefrom.

W

That the annexures accompanying the reply are true copies of
their respective originals.
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VERIFICATION:

contents of paras 1 to 3 of the affidavit are true and correct and

nothing material has been concealed therefrom.

T
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U.P.HOUSING & DEVELOPMENT BOARD
104, Mahatma Gandhi Marg,
Lucknow.

Grant of License

License No. LA 02/NV-101/HIS-01/PDR-46/A-58

This License is granted under the policy laid down vide G.O. No.
5873/ a1T8/-1-05-34 fafdy / 03ERN—1 /20 R&=R 20055457/8-3-2005-48 fafdw /2008,
30 FrEWR 2005, 1859 /3M6—1-07—-33 fafder /o8 fiwie 27.8.08Td Yo3Mo /93 /3103~ / 08
e 111108 to M/S OPUS BUILDTECH Private Ltd. of
G-8-9,Vikasdeep Building,District Centre Laxmi Nagar, Delhi-92
for development of a housing scheme at village Hasanpur Lode,
Tehsil Hapur and District Ghaziabad.

2- The Particulars of the land wherein the aforesaid scheme is
to be set up are given in the schedule annexures as follows
and annexed hereto and duly signed by the Chief Architect
Planner

7- Khasra Details . Annexure-01

2- Shajra Map showing acquired land & proposed scheme
. Annexure-02

3- Map Showing scheme in scale of 1:1000 : Annexure-3

4- Location Plan: Annexure-4 o

3- This License granted is subject to the condition that the
terms and conditions of Development Agreentent to be
executed between the Licensee and the Government
Agency are duly fuifiled.

a. This License is valic upto 16-02-2011. e /ﬁﬁ
P o 7
P o L 0
(“__W\’L/\'"\

( C.P.SHAF.MA )
Date: 17" Feb,2009 CHIEF ARCHITECT PLANNEF
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First Party

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

-, ANNEXURE R-39/3 INDIA NON JUDICIAL

rd

OPUS BUILDTECH PVT LTD BY MANEET KUMAR SHARMA

e- Stamp

IN- UP74491$

31-Mar-2023 01:56 PM
NEWIMPACC (SV)/ up14003704/ HAPUR/ UP-HPU

SUBIN-UPUP1400370442994404680852V
MANISH BHARTIA

Article 23 Conveyance
VILLAGE HASANPUH LODHA TEHSIL DHAULANA DISTT HAPUH

T TS “'R,’F- ""\I’.L

S — o k_ e

MANISH BHARTIA
MANISH BHARTIA ¥ =
69,700 ~ Advocate
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M Gmalll Neeraj Kr. Verma <adv.neerajkumar@gmail.com>

Reply with annexures on behalf of Respondent No.39- Opus Buildtech Pvt. Ltd. in
the matter O.A. No. 1155/2024 "Kaushalendra Kumar v Union of India and Ors."

1 message

Neeraj Kr. Verma <adv.neerajkumar@gmail.com> Wed, Jan 8, 2025 at 6:06 PM
To: jawahar@jlaw.in

Sir/ Madam,

Please find attached reply with annexures on behalf of Respondent No.39- Opus Buildtech Pvt. Ltd. in the matter O.A. No.
1155/2024 "Kaushalendra Kumar v Union of India and Ors." towards service of the same.

Thanking You

Neeraj Kumar Verma
Advocate-on-Record

Supreme Court of India
Advocate for Respondent No.39
Mobile: 9650841871

NGT-Reply-Kaushlendra Kumar v UOI and Ors.pdf
8207K
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